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HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD
(Special Original Jurisdiction)

FRIDAY, THE TWENTIETH DAY OF DECEMBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND,

THE HONOURABLE SRI JUSTICE J.SREENIVAS RAO

WRIT PETITION NO: 36176 OF 2016

Between:
K. Madhusudhan Reddy, S/o late Venkat Reddy, aged about 62 years, occu:
Deputy Zonal Manager (AM) (Retired), TSIIC Limited (earlier known as
(APllC), Hyderabad, now r/o House No. 11-8-2431A, Sri Sai Krishna Nagar,
Saroomagar, Hyderabad-500 035.

...PETITIONER

AND

1 Vice-Chairman and M.D., Telangana lndustrial Infrastructure Corporation
Limited (TSllC) (earlier known as APIIC), 6th Floor, Parisrama Bhavan,
Basheerbagh, Hyderabad - 500 004.

lnstitution of Lok Ayukta of Andhra Pradesh & Telangana, States,
Basheerbagh, Hyderabad rep. by its Registrar.

Sri J. Ramanjaneyulu, Chief General Manager (AM) and Enquiry Officer,
lnternal Audit, APIIC, Parisrama Bhavan, 6th Floor, Basheerbagh,
Hyderabad- 500 004.

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High C,ourt may be

pleased to call for records and issue orders, direction or writ more particularly in

the nature of writ of mandamus for declaration declaring that the that the orders

dated 06.05.2016 r/w order dated 05.07.2016 in complaint No. 670/2013/81

passed by the Respondent No.2 / lnstitution including the disciplinary

proceedings initiated vide charge sheet dated 20.O5.2013 issued by the

Respondent No. 1 to the petitioner after his retirement without any condition from

the service on 31.05.2012 and all the pursuant actions thereof including the

penalty orders No. 24612lPWlAPllClzO12, dated 20.10.2014 of the Respondent
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No. '1 as illegal, artritrary and not sustainable either in Law or on facts and
contrary to the APllc staff Regulations and also the Apllc conduct, Disciplinary
and Appeals Regulations and consequently set aside the same and direct the
respondent No. 1 to immediately arrange for payment of sum of Rs. 1,45,g6g1 to

the petitioner along with interest at 24% p.a. with effect from 01 .06.20i 2 tiil
payment together with damages of a east Rs. 5,000!for mental agony suffered
by him.

l.A. NO: 1 OF 2016(WPMP. NO: 44582 OF 2016)

Petition under section 1s1 cpc praying that in the circumstances stated

in the affidavit filed in support of the petition, the High court may be pleased to

pass interim orders directing the respondent No.1 to arrange for payment of the

amount interim orders; directing the respondent No.1 to arrange for payment of

the amount of Rs.1,45,969/- to the petitioner, pending disposal of the main writ

petition to avoid further suffering and hardship to him.

lA NO: 1 OF 2024

Petition under section 151 cpc praying that in the. circumstances stated

in the affidavit filed in support of the petition, the High court may be pleased to

permit the petitioner to place on record in the wpthe petition schedule papers in

the interest of Law and Justice.

Schedule of the addition al material papers

1. copy of the lot'4 798/ApilcilAc/98, dated 06.07.2009 of the Executive
Director-1, APllC, Hyderabad.

2. Audit Memo No 0IiAPIIC/TALACTEGNR/JDM2}12I1, dared 1s.0s.2012 of
the Executive Director (S), APIIC

3. copy of Letter No.APl|C-IALACTE-GNR/2011, dated 18.05.2012 the writpetitioner.
4. copy of letter dated 07.06.20'13 of the writ petitioner addressed to the Vice

Chairman & MD, ApllC.
5. copy of letter dated 30.06.2014 of the writ petitioner addressed to theChief General [\rtanager (AM), lnternal Audit (AM), ApltC.
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6. Copy of the Report dated 23.07.2014 of the Vice Chairman & MD, Apllcsubmitted to the Hon,bte t_okayukttra, Hya"rIUrO

Counsel for the petitioner: SRI G.MALOJ! RAO (NOT PRESENT)

Counsel for the Respondent No.1 & 3: SRt L.PRABHAKAR REDDY,
SC FOR TSIIC

The Court made the following: ORDER
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a)

THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE

AND

THE HON'BLE SRI J(ISTICE J.SREEIYTVAS RAO

WRIT PETITION No.36176 of 2016

ORDER: (Per the Hon'ble Si Justtce J. Sreeni.uas Ro:o)

Heard Mr. L. Prabhakar Reddy, learned Standing Counsel

for Teiangana Industrial Infrastructure Corporation Limited

(TSIIC). No representation on behalf of the petitioner.

2. In this writ petition, the petitioner, inter allo, seeks a writ

of mandamus declaring the orders dated 06.05.2016 read r.vith

order dated O5.Ct7.2016 in complaint No.67Ol2Ol3l81 passed

by the respondent No.2- Institution of Lok Ayukta of Andhra

Pradesh and Telangana States, Hyderabad, including the

disciplinary proceedings initiated uide charge sheel dated

20.05.2013 issued by respondent No.1-Corporation to the

petitioner after his retirement without any condition from the

service on 31.OIi.20 12 and all the pursuant actions thereof

including the penalty orders No.24612 /PW / APTIC/2012, dated

2O.IO.2OI4 of tl-re respondent No.1 as illegal, arbitrary iurd not

sustainable either in l-aw or on facts and contrar5r to the ApIIC

staff Regulations and also the APIIC Conduct, Disciplinary ancl

t,
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Apl'reals Regulations and crtnsequently, set aside tire sarrte and

dilect respondent No.1 to immediateiy arrange for payrr,eut cf a

sunr of Rs.1,45,969/- to the petjtioner along v,ith interest.at

2a,9rc per annum '*dt.h eflect fi'orn 01.C6.2012 liil pa,\'nent

together rvitkr damages oI artieast Rs.5,O00/- for nretrtal irgcn,r'

suffered by him

3.1 Facts giving rise to frling of this writ petition briefly stated

are that the petitioner is retired from the service of respondent

No.l-Corporation on 31 .O5.2012 on attaining *re age of

superannuation in the post of Deputy Zonal Manager (AM) and

Commissioner, CIE Gandhinagar, Jeedirnetla Zone, Hyderabad

after putting a total service o1 32 years. The respondent No.1-

Corporation has been arranging payment of terrninal benehts to

the employees on the date of retirement and this practice is in

vogue for more than ten years and two of his colleagues namely

Sri Sharma, Deputy General Manager (Finance) and Sri

T.Subba Rao, Manager (AM) were also retired and they received

terminal benefits on the date of their retirement. in the case of

the petitioner, encashment of earned leave, the amount under

Group Savings Linked Insurance Scheme (GSLIS) and the

amount towards Dearness Allowance which was hiked with
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effect from Januarlr, 2Ol2 were not paid to him. Similarly,

Employees Provident Fund of Rs.2O,70,796.53 ps was issued in

his favour on il,B.O9.2O 12 with a delay of four months due to

which he suffered loss of interest on the said amount.

3.2 It is further averred that respondent No. 1 -Corporation

issued memo dated 15.O5.2012 to the petitioner calling

explanation about regularization of unauthorized construction

made in CIE Gandhinagar, Hyderabad when he was working as

Deputy Zonal I\ilanager (AM) ald Commissioner, for which he

submitted a reply dated 18.05.2012. Thereafter, respondent

No.l-Corporation did not take any action, in the meanwhile

respondent No. 1.-Corporation retired the petitioner from service

without any condition on 31.O5.2O12 on his attaining the age of

superannuation. Petitioner requested the respondent No.1-

Corporation uid,,z |ris letters dated 19.09.2012 and, L6.ll.2OL2

to release all his terminal benefits but there was no response.

As such, the petitioner approached respondent No.2 and lodged

a complaint dated 21.O2.2013 against respondent No.1-

Corporation.
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3.'J ietil-iorrer furtlier averred that tlle respondent No l -

Corporation isSueC ;nemo dated 20.05.2013 for vihich he

subrnitted explanation dateC 07'05.2013 deaying the ch'aigcs

a:rd ;ccluested to drop further actiotr siu<:e he was rel-ired i'om

service. Hou'ever, the respolldent No' 1-Corporation zrppoi'r:'ted

respondert No.3-Enquiry Officer on 05.09.20ill, ald lie

surbnrittei enquir y I'epo t'L on 22.O4.20 14 as the cha:-ges pr oved

againsl, the petitioner. Plrsuzult to the same, respondent No' 1-

Co4rctation issued proceedings dated, 2O' 10 '2014 to reco'/er

25!i ofthe value of k,ss i'e., Rs. l,45,gOS/- out of the total strm

of [ts.7,06,989 l- payab\e to him towards terminal benefits oi'

encashmdnt of eamed leave. Respondent No'2-Lokayr-rkta

passed ordet on O6.O5.2Oi6 holding that respondent No 1-

Corporation is entitled to proceed with the disciplinar-y enquiry

against the petitioner regardless of his retirement, and further

directed respondent No.1 to pay retiral benefits to the petitioner

aftcr deducting Rs.1,45,969/- ftorn the amounts payable to him

by 30.06.2016 and file his cornpliance report by 05'07'2016'

Thereafter respondent No.2 closed the complaint by its order

dated 05.O7.20i6 stating that respondent No'2-Corporation

frled report,* herein it is stated that an annount of
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Rs.5,61,020/- tLas been paid to the petitioner towards his

retiral benehts like encashment of earned leave/sick reave, etc.,

vide cheque bearing No. 4904246, dated 16.12.2014. Hence,

the present writ ;oetition.

4. Sri L. Prabhakar Reddy, learned Standing Counsel for

TSIIC submits that respondent No.2 is not having jurisdiction

to entertain the complaint frled by the petitioner. The dispute

between the petitioner and respondent No.1 is in respect of

service disputes and the same is not amenable as per the

provisions of the Telargana Lokayukta Act, 19g3. However, he

submitted that pursuant to the orders of the Lokafrkta dated

06.05.2016, respondent No. 1_Corporation has paid retirement

benefits of Rs.5,6 1,O2O/- to the petitioner. Insofar as

disciplinary proceedings, dated 20.05.2013 and other reliefs

concerned, the petitioner has to avail the remedies as available

under law and he is not entitled for the relief sought in the writ
petition.

5. We have considered the submissions made by the learned

Standing Counsel tor'ISIIC and perused the record.
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6. It is pei-tinen t to quote Section 12(a) anci (b) as weil a,s

Sectioa 7 of'the 'l'elartg,ana L,okal.y-ukta tict, 1983. ..ahicir read as

und er:

'';?. DcliFrltioa$:- (a) 'action.' means an arlministrative actjor-r

taken by a pul:lii: serl'ant by v/ay of decisiou.

lecornurenclation or fin<ling or. in any other marure:, and

irrcl,udes any omissior-r ard conr:nission and failu re lo zict in

r:onnection with or arising out of such acticn: and all otl'rer

exprcssions conrecting action sha.ll be cotis'truecl

i,:cc'rdiriSly.

(bi 'ttliegation'h relation to a prtbiic servemt mears anY

affirmation that such public serwarlt .

(r) has abusccl his position as such, to obtaill i]n'y'

gain or lavour to himself or to any rrther

person, ot to carse undue harm or hardship r:o arry

other persor-i;

(ia) has failed to dischzrge the functions attached

to his post.

{iii was actuated in the discharge of his furrctions ai

such public servant by improper or corrupt ir()tive

and thereby cause<i loss to the State or any member

or section of the Public; or

(iii)'is guilty of corruption, or lack of integritJ' in his

capacity as such Public servalt

7. (l) Subject to tle provisions of tfris Act, the l,okayukta

may investigate any action which is taken by, or rtith the

general or specific approval of, or at the behest oi-
(i) a Minister or a Secretarl; or

(n) a Member of either House of the State

kgislature; or
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(ii4 a Mayor of the Municipal Corporation
constituted by or under the relevant law for the
tim<: being in force; or
(iii-a) a Vice Chancellor or a Registrar of a
Uni,rersity;

(iv) ,any other public servant, belonging to such ciass
or secLion of public serv€rnts, as may be notified by
the Government in this behalf after consultation with
the )-okan-rkta, in any case where a complaint
involving an allegation is made in respect of such
action, or such action can be or could have been. in
the opinion of the Lokayukta, the subject of an
allegation.

(2) Subjett to the provisions of this Act, the Upa_
Lokayukta may investigate arry action which is taken by, or
with the general or specific approval of any public servant,
other than those referred to in sub_section (1), in any case
where a ,:omplaint invoiving arr allegation is made in
respect of:;trch action, or such action can be or could
have been, in the opinion of the Upa_Loka1,ukta, the subject
of an allegation.

(3) Notwithstanding anlthing in sub_section (2), trre
l,okayukta rnay, for reasons to be recorded in writing,
investigate any allegation in respect of arr action which may
be investigateC by the Upa.Lokayukta under that sub_
section, wlLether or not complaint has been made to the
Lokayr-rkta ir: respect oisuch action.

(4) Where two or more Upa-Lokayuktas are appointed
under this Act, the Lokay.ukta may by general or special
order, assigl to each of them matters which
investigated by them under this Act:

ma5r be
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Provided that no investigation made by the UPa-

LokaS,r-rkta under this Act and no action taken or thing

done by him ir-r respect of such investigation shali br-' ca-lied

in <luestion on the giourld only that such investigatio;r

;clatcs to a rrratter u'hrch is not assigred to trim b-v'. such

orcicr.'

7. On perusal of tile aforesaid provisions, it is evident that

respondent h-o-2-Lokayukta is r-rot having jr-rrisdictiorr to

entertain the cornplaint lotlged bl' the petitionel' under Section

2(a) of the ')'elangarla Loka.yukta. Act, 1983. However, pursuant

to the orrlers dated 06'05.20 l6 passed by the Lokayukta'

respondent No. 1-Corporation paid retirement benefits in favour

of the petiticner. In these peculiar facts and circumstances,

this Court is . 
not setting aside the . order passed by th e

responrlent No.2-Lokayukta on the ground of jurisdiction as

resp.ondent No.1 has already pairl the amounts purslrant to the

said order.

8. Insofar as the relief sought by the petitioner questioning

the disciplinary proceedings initiated t'ide charge sheet dated

20.05.2013 and penalty order No'24612/PW /APIIC/2012'

dated 20. lO.2Ol4 issued by respondent No'1 and consequential

relief of claiming an amount of Rs' 1,45,969 I - along wit}l. 24o/o

l-
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per arnum with effect from 0i.06.2012 till payment together

with damages of at least Rs.S,OOO/- for mental agony are

concerned, this (lourt is not inclined to adjudicate the same in

this writ petitior:., on the ground that the statutory remedy of

appeat is provided under the Telangana Inrlustrial

Infrastructure Corporation Limited Conduct, Discipline and

Appeals Regulations before the Board. The petitioner without

availing such rt:medy filed this writ petition invoking the

provisions of Article 226 of the Constitution of India and the

same is not maintainable.

9. However, the petitioner is granted liberty to file statutory

appeal as provided under the provisions of Telangana Industrial

Infrastructure Corporation Limited Conduct, Discipiine and

Appeals Regulations before the appellate authority within a

period of one month from the date of receipt of a copy of this

order. In the event, the petitioner hles the appeal within the

stipulated time ar; mentioned supra, the appellate authorit5r is

directed to consider the said appeal and pass appropriate

orders on merits i:e accordance with law after giving opportunity

to the petitioner without insisting the condonation of delay.

I
,
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10. Vdittr the a,bovc dircction, the rvrit petition is disposed of

accordingly. Hou,ever, there sl-rall he no orCer as to costs.

Miscellaneous applictrtions pen<ling, if a:ry, sha-ll st:ild

closed.

//TRUE COPY//

SD/. K. AMMAJI
ASSISTANT 

lEGISTRAR
)

SECfiON OFFICER
To,

1.

2.

3.

4.

5.

6.
BSR
GJP

The Vice-Chairman and M.D., Telangana lndustrial lnfrastructure Corporation
Limited (TSllC) (earlier known as APIIC), 6th Floor, Parisrama Bhavan,
Basheerbagh, Hyderabad - 500 004.

The Regiskar, lnstitution of Lok Ayukta of Andhra Pradesh & Telangana,
States, Basheerbagh, Hyderabad.

Sri J. Ramanjaneyulu, Chief General Manager (AM) and Enquiry Officer,
lnternal Audit, APllC, Parisrama Bhavan, 6th Floor, Basheerbagh,
Hyderabad- 500 004.

One CC to SRI G.MALOJI RAO, Advocate [OPUC]

One CC to SRI L.PRABHAKAR REDDY, SC FOR TSIIC [OPUC]

Two CD Copies
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HIGH COURT

DATED: 2011212024
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7 .,Atl 2025
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a)ORDER

WP.No.36176 ot 2016

DISPOSING OF THE WRIT PETITION,

WITHOUT COSTS

-f

@

t,

' I t:j,,


